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“"T'he passéngers, crew and the aircraf't
are safely back in India, The hijackers
are still in Dubai in the custody of the
authoritfes there. 1 do not ~wish to say

¢ &t ' this stage. | am “confident
that the House will appreciate this, as
further action is th: subject matter of
v'!;':f'}'_ delitate negetialions, '

19J00 hrs

_ﬁOPYRlGHT (AMENDMENT)
BILL

-S'Hill SATISH AGARWAL (Jaipur) :
Sir, we can pass (hc Copyright (Amend-

mcnl.) Bill without any dcbate, We
cooperate with them though thuy
acc:g.l_su u,s x.\f_' 'Inot- . coopzrating with
them,,

BHADRA 5, 1906 (SAKA)

. THE MINISTER OF STATE OF THE |

. MINISTRIES OF EDUCATION AND
CULTURE AND SOCIAL WELFAKE

(SHRIMATI  SHEILA. KAUL) : I
Qeg-_ to_ move ¢ 3 s
‘“That the Bill  further 1o amend the
Copyright Act, 1957, as passcd by

Rajya Sabha, be to kw into considera-
tion,’ : ’

~MR.

jgo =

SPEAKER - The question

‘“That the Bill further to amend the
JCopyright  Act, 1957 us passcd by
Ra])a Sabha, be ldko.n itQ.considera-
tion.’ .

"+ Thé nigrion was adopred

~:MR. SPEAKER :!

The questi0n is :

‘&"That C]auScs 2 to 10 stand part of
* the Bill”’ ¥ .

e, 4D ™

The monon was udopzed

P A nr

Nuw, we take up
clause by clause considcration. i

'C'lau.;e& 2 tp IO were ,addq‘l to Ehe :

Bill.”} &

| GHause. 1. the Lnactin ,+ Farganla
‘«and:the Title were “added 10 the
Bill. P Xl R ol

_..i . % ".-'v -

ke
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SHRIMATI SHEILA KAUL; I w)
to move : Vi iR

T 2
“J,fM

st maw fagrdt ard) (7€ faeeft)
AeAeT AgreT, wAI wgzar 4z Far & f®
77 faa @ # gady 3T 341 g8 | ;BT
A1 A1 g 19 & AT MR av red

fareq & 1o figen g @ b
arg gt 2, foawr aoq ad Fﬂmﬁ?\

Hdr |

““That the Bill be passed™,

AT AT FAT WA U
S Tav @ &g fawe § s @
(st mao Fo NWo WIAA) @ g g
nsgr fawr &1 mg mﬁm‘rzqsi’lﬁ:‘
=@ faa &1 a1 ww §, mcra‘ramfin

F{é} l R ™ Vo _
MR. SPEAKER : The questjon_

is Ok

. -I'-L:i!i

““That the Bill te passea™

The Motion was adopted. o
, R
19.03 hrs o

v

Statutory Resolution Re : Approval n[
* his

CONTINUANANCE OF PROCIAMAT -
TION IN RESPECT OF SIKKIM,

R. SPEAKER : Now, -we take up'f‘
Proclamution on Sikkim, o

SHRI1 G.M. BANATWALLA
(Ponnani) : I risc on a point of offer.
I submit that this Statutory Resohutidiy
with respect 1o Sikkim cannot be moved"!
[ draw your attention to rule 174 read
with Article 356. You will find -Hnt
this Proclamation about Sikkim ~¥s tef
remain in force upto 24th  of Nmrhﬁhﬁ
of 25th of November. Today, ™~
passing a Statuto:y Resolution to _
tinue the ~ Proclamation w.ef%
November i.¢. threee more manths.
still*te pass; How can this Htﬁ?ﬂm
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salled upon to apply its mind to a situa-
fiea that would be prevailing on or
sbout 24th of November, three months
mereafter, to decide as to whether the
President’s rule is to continue or not,

. 4 Presidential Proclamation is (o
s in force for six months. Hardly
, @ months have elapsed and three
meremonths are yet to elapse. There-
fpse . ajs0, under rule 174 it is provided
that the right to move a moltion should
mot'be used as to be an abuse of the
wvight of moving a resolution. 11 cannot
be 80 used is to prejudice the procedure
of the House, W= have 10 decide today
whether three monhts hereafter i e. after
I3th November this Proclamation should
e@mtinwe in force. Therefore, this
motion is an abuse of the right of
meping a resolution.  Therefore, 1 sub-
mit that the Proclamation about Sikkim
eaanot be taken up now as only three
mpoths have ce¢lapsed and three more
mwaths have yet to elapse before any
rmslution is to be passed about its con-
timuation.

Let the Government clarify Why
mow ? Let us wait. If we are to properly
apply our mind, why is the Government
mpt in a position to wait up to the
moaih of November ? That also should
p» clarified so that we can apply our
miad properly to this issue,

SHMR1 ATAL BIHARI VAJPAYEE
(Mew Delhi) : If the House is going to
west again in November  then this pro-
dlamation necd not be taken up now,
Hf it has been decided not (o mect again
thism we are prepared to_ .

(Interruptions)

THE MINISTRY OF HOME
AFFAIRS (SHRI P.V. NARASIMHA
RA®) : Who takes that decision ?

SHBRISATISH AGARWAL
e fate with regard 10 the second
Repolution regarding Funjab. I am not
eppased to the extension or the com-
tipuance of the President’s Rule in
Maajab but if you are going to mest
" #gAdR, #s.we are hearing in the Central
MED Mat we are going to meet again

So is

AUGUST 27, 1934
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before the elections, then we can approve
it then.

SHRIL SOMNATH CHATTERJEE :
As it has been pointed out, this exten-
sion of Proclamation is being asked fer
six mooths from 25th of November
1984, You are going to have this
extension today. Supposing within
25th  of November 1984 there isa

Government therc or elections take
place, then this Resolution becomes
infructuous. Therefore, we are taking

part in a process when the Resolutioa
may become infructuous totally, 1ls this
the way this House conducts itself ?
This is the point I want to be clarified ?

SHR! P.V. NARASIMHA RAO:
Far from being an abuse of any Consti-
tutional provision, this happens to be an
act of great farsightedn.ss. We are
able tv anticipate that certain diffleul-
ties are going to be faced by ws. 1
shall explain presently to the House
what those difficvities are. o,
there is no Point of Order let me
submit.

SHRI G M. BANATWALLA : 8ir
what is your ruling ?

MR. SPEAKER : 1|
admitted it.

have already

SHRI G.M. BANATWALLA :@ Sir,
yeur ruling should be in our favour, At
least the last ruling be in our faveur,

Mt TR fewm qgeT g eReTX
Y Fg gef) ¢ fx carse urm We
LU

wesaer wpiew © W wg @ § fr afy
2 ¥ ¥ ATET T Wre T |

Y T feere qrewTy - ow T @
w¥ fir v dee @ wre @b

svam w@vw. c gew At wr e
WHrp Ymraw y?
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SHRI P.v. NARASIMHA RAO:
8ir, I beg to move :

“That this House approves the con-
timuance in force of the Proclamation,
dated the 25th May, 1984 in respect
of Sikkim, issued under Article 356
of the Constitution by the President
for a further period of six months
with effect from the 25th November,
1984,

As the House is aware Parliament had
approved on July 23, 1984, the Procla-
mation uader Article 356 of the consti-
tetion im respect of the State of Sikkim
amd the dissolution of the Legislative
Assembly of the State, The Procla-
mation had been issued on May 25, 1984
and remains valid till November 24,
1984, The five-yecar term of the State
Assembly expires in October 1984,
However, the Governer has indicated
that certain issues, having far-reaching
Coanstitutional implications are currently
raised in the State in regard to the
represcntation of different sections ef
the peeple in the State Legislature,
While these issues are being considered,
any electoral process could lead to
sensions and disharmony which would
vitiate the atmosphere, Taking into
coosideration all the circumstances
prevailing in the State, the Governor
has recommended cxtension of
Psesident’s rule by another six months
beyond 34th November 1984. All cfforts
will ceontinue to create conditions of
mutusl appreciation and understanding
.of \bese issues i1m the truec interest of
various sections of the people of Sikkim
and indeesd censistent with the lurger
interest of our npation as a whole, In
view of the above, I request the august
House to approve the continuance in
force of the Proclamation issued by the
Presidont in respect of the State of
Skkim on may 25, 1984 for a further
period of six months with effect from
November 24.

MR_.  SPREAKBR : The questions is :
‘“Mast this House approves the con-
tiswance in force of the Proclamation,
dated the 25th May, 1984 in respect
of Sikkim, issued under Article 356 of
the Constitution by the President, for

a further period of six months with
effect from the 25th November, 1984,

The motion was adopted,

19.10 hrs.

STATUTORY RESOLUTION RE:
APPROYAL OF CONTINUANCE OF
PROCLAMATION IN RESPECT
OF PUNJAB

THE MINISTER OF HOME AFFAIRS
(SHR1 P.V. NARASIMHA RAO)
Sir, I beg to move : the following Reso-
lutron

‘““That this House approves the con-
tinuance in force of the Proclamation,
dated the 6th October, 1983 in respect
of Punjab, issued under Article 356 of
the coastitution by the President, for
a further period of six months with
cffect from rhe 6th October, 1984.""

MR. SPEAKER : The question is :

““That this House approves the con-
tinuance in force of the Proclamation
dated the 6th October, 1983 in respect
of Punjab, issued under Article 356 of
the Constitution by the President, for
a further period of six months with
effect from the 6th October 1984.""

The motion was adopted.
CONCLUDING REMARKS
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